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CENTRAL AOMINISTRATIVE TRIBUNAL PRINCIP AL BENCH

0. 1.N0,2922/97 e ,
New Delhi: this the /é rday of February,2000.

HON 'BLE MR, S, R, ADIGE, VICE (HAIRMaN(A).
HON 'BLE MR.KULDIP SINGH,MMBER(I)

Snt,Harl egn Kaur,

wWo sri D.S.Mahendru,

R/o Flat No,19(LIG Flats),
Pocket=3, Paschimpuri,

' New Delhi ceveeo Ppplicant,

(By adwcate: shri D, S.Mshendru)
Var sus
Govte of NCT of Delhi

through

1. Dief Secretary,
01d Secretari gte,
. Shyam Nath Marg,
Delhi/

2, Director of Equcation,
0ld Secretariate,

Shyam Nath Marg, ' |
elhi, es e Raspondentss

(Nona-appeared)
O'RDER
HON 'BLE MR, S, R, ADIGE, YC( a)

tpplicant chall enges tha r ecruitment policy of
respondents for posts of Trainéd Graduate Teacher/Languaga
Teacher, by uvhich difFeréﬂt cut=-off marks have besn provided
for mppointment of Male and Fanale WT/LT. mplicant also
drallenyes respondents' scheme of giving addleweightxge to
certificates having education 'f"er. all (EFA) certifi cate,
‘o‘utstandi.ng sports persons, uidows domiciled in Del hi
and wards of ex-sarviéemm/def‘ence personnel/freedom fighters

(domiciled in Delhs).

2. On 211,97 respondents issued an advertisenent
(annexure-a/1) inviting pplications for vacancies of TGTs/
LTs malg and fenale in various subjects from those uho held
valid regi stfation card with Enployment Exdhange as on
31.12,986, ﬁppliéant applied in response to that advertisement

L
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As a very large nunber of gpplications were received,
respondents dispensed uith the system of written exam,
and/o: interview for making sel ections)and decided to
0ive sppointment based on a schane uhereby the merit
~of the candidate was assassed on the basis of tha marks
obtained by then in their acadeni ¢ carser (Annexure-alz).
as per this sdene, zpplicant secured 58 #narks uhilg

the last fenale candidate appointed in her category
secured 65%marks, ppplicant contends that thers was

a mucﬁ lower percantags of cut off marks in the ecase

of male candidates in her category, and as mele candidates
with lower percentage of cut off marks were sel ected,

-

it smounts to geneder discrimination and is hence viol ati va

of articles 14 and 16 of the Constitution, -

3. This very issus was considered by a Bench of this
Tribuﬁal in 04 No.2274/97 Mrs, Nitika Garg Vs. Govt. of NCT
of Delhi & Ors. and by order dated 2,7.98 the dA was

di ani ssede thile doing so it was noted that al though the
adverti senent calling for epplications did not mention
that male and fenale candidatesf would be omnsidsred
Sqaarately', the Bench f‘ound that all along the practice
and policy of respondents ywere to consider fnal.. and fegnale
candidates separately, Further. the Bench notaed that the
number of pb sts that existed were sanctioned separately, '
and the uacéncies under the h:esdim males’ and 'fenal mat
were also shown separately in almost évary sal sction,
ihile dismissing the 0a, the Bench relied upon various

other rulings also.

4. We as a m-ordmate Bench resp ectfully agrea wi th

the conclusidons arrived at in order dated 2.7.98 in Mrs.Nitika
Garg 's case (supra). Further we ses nothing illegal or
arbitrary in giving addl.wsigh_tags to candidatas po ssessing

the EFa certificate, or to certain spoecial categories

SUN ag autstanding eports men, uidows(domiciled in Glhi )



or wsrds of dsfence personnal/ex-servicanan/f‘reedom

fighters(domiciled in DBlhi),
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5. The 04 warrants no interference. It is

di gni ssed. No eostse

/Km—w“/L | M 57)

(mr, m.o:p SINGH ) Se Re ADIG
MEMBER(3 ) vxcz-: o1 aIRMaN(n) .

/ug/



